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Old Age Pension Scheme in Union
Territory of Delhi

*776. SHRI M. L. SONDHI: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the total number of »ld and
infirm destitutes who are paid pen-
sions in the Union Territory of Delhi;

(b) the total amount paid during
the last year;

(c) whether Government are con-
sidering the introduction of Olq Age
Pension Scheme in the Union Territory
of Delhi as a new pilot project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI) PHULRENU
GUHA): (a) No pension is given to
any old and infirm destitute in the
Union Territory of Delhi.

(b) Does not arise.
(¢) No, Sir.

(d) Does not arise.

Manufacture of Tractors in Collabo-
ration with M/s. Motokov of
Czechoslovakia

*777. DR. SUSHILA NAYAR: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal
under consideration of the Govern-
ment of India for setting up a unit in
the Public Sector for the manufacture
of tractors in collaboration with M/s.
Motokov of Czechoslovakia.

(b) if so, whether the site has been
selected;

(c) the terms of the collaboration;
and
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(d)
thereof?

the financial implications

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) Yes, Sir.

(b) A fina] decision in regard to
the site is yet to be taken.

(c) and (d). The terms of collabo-
ration have not yet been finalised.

Cement Factories in Public Sector

*778. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose to
set up three cement factories in pub-
lic sector during the Fourth Five Year
Plan; and

(b) the total capacity of these three
public sector cement factories and
the sum proposed to be invested?

THE MINISTER OF INDUSTRIAL,
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) Yes, Sir.

(b) 200,000 tonnes each at Mandhar
(M.P), Kurkunta (Mysore) and
Bokajan (Assam). Sums proposed to
be invested are Rs. 451.51 1akhs,
Rs. 442.79 lakhs and Rs. 858 lakhs
respectctively
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Abolition of Cess on Salt

*780. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that a
demand is persistently being made for
the abolition of cess on salt during the
Gandhi Centenary Year;

(b) if so, the reaction of Govern-
ment to the demand; and

(c) the steps being taken by Gov-
ernment to abolish the cess?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) Except for
suggestion made by the Hon’ble Mem-
‘ber, Government is not aware of any
persistent demand for the abolition
of cess on salt.

(b) and (c). Do not arise.
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Number of Scheduled Castes and
Scheduled Tribes

4899. SHRI BABURAO PATEL:
Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state:

(a) the total number of citizens of
the country categorised as Scheduled
Castes and Scheduled Tribes as per
latest available figures;

(b) the precise steps taken by Gov-
ernment to help these backward citi-
zens, State-wise;

(c) the percentage of Scheduled
Castes, Scheduled Tribes and Hari-
jans in Government employment at
present in various categories; and

(d) what active steps are taken to
improve the lot of these Govern-
ment employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO): (a)
Scheduled Castes—6,44,17,366 (1961

Census)

Scheduled Tribes—2,98,79, 249 (1961
Census).

(b) Besides benefitting under the
general developmental programmes,
the Scheduled Castes and Scheduled
Tribes get special attention under the
Backward Classes Welfare Sector
also. Problems which require long
term corrective measure or which
have a high country-wide priority are
attended to through schemes taken up
under the Centrally Sponsored Pro-
gramme., Schemes for the educa-
tional, economic and social develop-
ment of these people are also opera-
ted by the various States. The details
relating to these facilities are availa-
ble in the annual administration Re-
ports of this Department. The Gov-
ernment have walso provided for reser-
vation in appointments to Govern-
ment Services for the Scheduled
Castes and Scheduled Tribes.





